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HeRTa e g fafRgacarey, deey fafagA, 2003
T URT 11 & 3T-URT (2) # Fordfd & darfagicd v g 62
avy gl FEW clefeq EXEAdl favafdere™, o T,
1987 3R a¥iaTe #gdR Gorr faeafdearer sifafaes, 1987 #
Fordfcd &I Jarfegicd 1 3F 65 a¥ &1 3o Azt &
Y AR WA & fAu #ERmem em g fAfRgacare,
dlehleR & Forafd I Jariagicd I Y H 62 a¥ F dor@ 65
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dr I @ dee 70 ¥ e fafeewy feRar amm gl
deodR, ARAHIA T 9RT 11 &1 3T-4RT (2) # 30 IR H
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IaedTd &%t & fov soad gl
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weRTa e A RAfRgaqarey, fiFer sfafaws, 2003
(2003 &7 ORI F.13) ¥ X T IgIor

XX XX XX XX XX XX
11. Faufa.- (1) XX XX XX XX

(2) Fordfa Fr gerafy i aR@ @, FFHT 98 39T U
TEUT AT g, el a¥ AT IS a¥ I A Yol T olel ooh,

g1 S 8 dgel &, g
Weq T fad gEd af & fov qw=@igfea & o=

gram|

(3) & (8) XX XX XX XX
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(Authorised English Translation)
Bill No. 37 of 2012
THE MAHARAJA GANGA SINGH UNIVERSITY,
BIKANER (AMENDMENT) BILL, 2012
(To be Introduced in the Rajasthan Legislative Assembly)

A
Bill

further to amend the Maharaja Ganga Singh University, Bikaner
Act, 2003.

Be it enacted by the Rajasthan State Legislature in the
Sixty-third Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Maharaja Ganga Singh University, Bikaner
(Amendment) Act, 2012.

(2) It shall be deemed to have come into force on and
from 30™ April, 2012.

2. Amendment of section 11, Rajasthan Act No. 13 of
2003.- In sub-section (2) of section 11 of the Maharaja Ganga
Singh University, Bikaner Act, 2003 (Act No. 13 of 2003), for the
existing expression ‘“sixty-two years”, the expression “seventy
years” shall be substituted.

3. Repeal and savings.- (1) The Maharaja Ganga Singh
University, Bikaner (Amendment) Ordinance, 2012 (Ordinance
No. 2 0 2012) is hereby repealed.

(2) Notwithstanding such repeal, all things done, actions
taken or orders made under the principal Act as amended by the
said Ordinance shall be deemed to have been done, taken or made
under the principal Act as amended by this Act.
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STATEMENT OF OBJECTS AND REASONS

In sub-section (2) of section 11 of the Maharaja Ganga
Singh University, Bikaner Act, 2003, the age of retirement of
Vice-Chancellor is 62 years. In the Acts of the Maharishi
Dayanand Saraswati University, Ajmer Act, 1987 and Vardhman
Mahaveer Open University, Kota Act, 1987, the retirement age of
Vice-Chancellor is 65 years. To keep parity with the above said
Acts, it had been decided to increase the retirement age of the
Vice-Chancellor in the Maharaja Ganga Singh University, Bikaner
from 62 to 65 years.

Since the Rajasthan Legislative Assembly was not in
session and circumstances existed which rendered it necessary for
the Governor of Rajasthan to take immediate action, he, therefore,
promulgated the Maharaja Ganga Singh University, Bikaner
(Amendment) Ordinance, 2012 (Ordinance No. 2 of 2012), on 30™
April, 2012, which was published in Rajasthan Gazette, Part IV
(B), Extraordinary, dated 30" April, 2012.

After the promulgation of the aforesaid Ordinance, it has
been decided by the State Government to increase the retirement
age of the Vice-Chancellors in all State funded Universities to 70
years. Accordingly an amendment to this effect is proposed in sub-
section (2) of section 11 of the Act.

This Bill seeks to replace the aforesaid Ordinance with the
above modification.

Hence the Bill.

3l. GIRH AR,
Minister Incharge.
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EXTRACTS TAKEN FROM THE MAHARAJA GANGA
SINGH UNIVERSITY, BIKANER ACT, 2003
(Act No. 13 0f 2003)

XX XX XX XX XX XX
11. Vice-Chancellor.- (1) xx XX XX

(2) The term of the office of the Vice-Chancellor shall be
three years from the date on which he enters upon his office or
until he attains the age of sixty-two years, whichever is earlier:

Provided that the same person shall be eligible for
reappointment for a second term.

3)to(8) xx XX XX XX
XX XX XX XX XX XX
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(To be introduced in the Rajasthan Legislative Assembly)
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RAJASTHAN LEGISLATIVE ASSEMBLY

A
Bill

further to amend the Maharaja Ganga Singh University, Bikaner
Act, 2003.

(To be introduced in the Rajasthan Legislative Assembly)

PRAKASH CHANDRA PICHHOLIA,
Officer On Special Duty

(Dr. Dayaram Parmar, Minister-Incharge)



